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CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

C.P. No.249 of 1997
in

O.A. No. 1834 of 1995

New Delhi, dated the !O ' 1998
HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON'BLE Mrs. LAKSHMI SWAMINATHAN, MEMBER (J)

1. Kanwarpal
S/o Shri Narender Singh
271-A, Beda Shopia Road,
Railway Colony,
Saharanpur, U.P.

2. Suresh Chand,
S/o Shri Nanak Chand,
160-P, Railway Colony,
Khalasi Line,
Sharanpur, U.P.

3. Phurakan Ahmed,
S/o Shri Agha Khan

4. Krishna Prasad,
S/o Shri Nageshwar Prasad

Shri Salik Ram,
S/o Shri Bindhyadeen

VERSUS

Shri S.P.Mehta,
General Manager,
Northern Railway,
Baroda House,
New Delhi.

Shri R.S.Grover,
Divl. Railway Manager,
Northern Railway,
Ambala Cantt.

PETITIONERS

RESPONDENTS

Advocates; Shri B.S.Mainee for petitioners
Shri R.L.Dhawan for respondents

ORDER

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)

In this C.P. No, 249/97 the

applicants allege contumacious disobedience
by Respondents of Tribunal' s^'/S^SSr dated
4.2.97 in O.A. No.1834/95 and O.A. No.208/95.
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O'A. No.1854/95 applicants who are

also applicants in the present C.P. who were

Khalasis in C & w Dept., Northern Railway,

Sharanpur and upon their own request had

their category changed to Loco Cleaner with

consequent loss of seniority as Khalasis,

were aggrieved by the DPO, Northern Railway,

Ambala Cantt's order dated 28.6.93 by which

category of private Respondent No. 3 to 13

(applicants in O.A. No. 208/95) who were

Fitter Khalsis/BN Khalasis, etc. was changed

to Loco Cleaner without loss of previous

seniority and had been placed senior to the

applicants.

reply to both O.As official

respondents had stated that the change of

category to that of Loco Cleaner with benefit

of past seniority allowed to Pvt.

Respondents No. 3 to 13 in O.A. No. 1834/95

(applicants in O.A. No. 208/95) was the

subject matter of investigation by G.M. (Vig.)

Northern Railway.

O.As stemmed from the change

of category to Loco Cleaners allowed to R-3

to 13 in O.A. No.1834/95 (applicants in

OA-208/95) with benefit of past seniority and

as this very issue was under investigation by

/I
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Mgllancs authorltiaa, the bench bid not coneldej
It fit end proper to adjudicate in theoiatter
at that stage, accordingiy after hearing both
parties in each of the tuo 0 the same uere
disposed of by a common order dated 4.2.97
uith direction to Respondents to conclude the
investigation as expeditiousiy as possible and
preferably ui thin a period of three months from
the date of receipt of a copy of the Order,and
thereafter pass a detailed, speaking ^d reasoned
order in accordance uith 1 au under intimation
to the applicants in both OAs, after givdng the
appiicaits in bo th n aqptb 0,3 ^ opportunity
= ̂ being heard end if thereafter «,y grievance
till surveyed It uould be open to the aggrieved :

patties to agitage the seaethreughdrpropriate ^Prlginal proceedings m accordance uith lau, if
SO advisedrf

the Northern Railway Qi vision ?
^ divisional Authorities in

ala geee the applicants in both 0 as a h ■
,  " a heannOa"3 dered their submissions ando

° P a3sed D rdersdated 24.9.97 (Annexure-Hbl .
R2; and dated 26,9,97

-nexure-„,. ^

°V-tonel Authorities hed by their letter
dated 26.2,97 (i-aUr.r,(teken on record) seperately
Mught guidance from tha on (uigii-, i
"-""ay in the m tt " '"^9"="==) .«=rthem

the matter on the basis Of the
investigation conducted by than w i.

7  tnSfl) o Wo rth© rn R ^ 1

•  •" (Annexur8-fi4)disciose3 that the) .x, ■
P°Ptalned in letteran iPredated 24.9.97 end 26.9 97
a7 !5p1 xa ygS

° communicated to the (/igilance Authorities gt
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Hq who acceptgrf the

Close the case.Prima f.M.
^  ® facie . yg

^330n to disbelieve the ronf .
latter. con tan ts of this

«• ua ha™ heard Shrl fiainae for the
applies ts and Shri nhanri Ohauan for rasnnnw a.

the CP, ^®spondents in

'  Wo dbubt thn pir, 1

^ tfaclslon in the"attar oaa not taken by the ifloll
within the oeriort ""thoritieo

a period prescribed in pore 7 Ofipppgned Ju^„ont dated 4.2 „ p ,
itself byItself is not sufficient fn k .

cient to hold that
carpondents behead »n to™aciooely . , ,
"aPtended that the i™pog„„ .
4,2,97 h ^ j figment dated^ad directed the vigils
^ conduct and authoritiesuucT and cxjnclurfa fSo 4

but it was the D " tig ation ,
Parsoonel.Dfficeijof th

had taken the

-tter^yide ietters dated 24., ptT
P"" "PS against theee 2S.9.„

the
grxgv/^ce. nr» c4 u_

Ptoonted to dieobea-
olsobedience of -

dated 4.2.97. J^clhonei's order

We no te f •»«-.». j^l
rcm »e H3.i/igiio„^^,

►>,97 frn^tr 4._.._ -letter

8,

V  ® "5. l/igilance'sdated 30,5^,97 (ponv f i>^oopy taken on recoT.™i^ xu
"19" ̂ oe flot.»rltlee h d .k
flm s 1 ^ ^bemselvQs asked t-h'^^bala Qivisional Autho • x,"
.  ̂ Autho ri^j to in\«sfin x

to the matter rer.- "^'sstigate3r and send an investln f
to them so that fh 9atxon reportthat they could take fi„ 1
tho matter. Xcoord) . '"e^ decision in'Accordingly after jPftergiying tha appU,,
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a  hearing/ taking into account their

submissions/ and re—examining the matter/ the

Ambala Div. Authorities took the decision as

contained in their orders dated 24.9.97 and

26.9.97/ and this decision was communicated

to the Vigilance Authorities who accepted the

same and decided to close the case. In this

connection/ it is important to note that

operative portion of the impugned order dated

4.2.97 (Para 7) did not specifically direct

any particular officer to co—ncl—ude the

investigation/ but merely called upon the

respondents to conclude the same. It is also

important to note that applicant* in O.A.

No.208/95 had also filed C.P. bearing

No.257/97^but by order dated 19.11.97 (copy

on record)^ upon the statements made by both

sides^he directions in the impugned judgment

dated 4.2.97 had been fully complied within

the extended time prayed for, it was held

^  that nothing survived in the C.P. which iSds

accordingly dismissed.

9. In view of what has been stated

above/ the present C.P. is also dismissed and

notices to the respondents are discharged.,

jtyCi. a].
(Mrs. LAKSHMI SWAMINATHAN) (S.R. ABIGE)

Member. (J) Vice Chairman (A)
/GK/


